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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 248 /2024
IN THE MATTER OF:-
News item titled, “six vehicles used in illegal sand mining seized

in Haryana’s Nuh, appearing in the Hindustan Times dates

10.02.2024.

Reply of Sh. Dhirendra Khadgata, IAS,

District Magistrate, Nuh (Respondent No.3).

Most Respectfully Showeth:-

1. That this Hon’ble Tribunal took cognizance of News item
published in Hindustan Times dated 10.02.2024 entitled
“Six vehicles used in illegal sand mining seized in Haryana’s
Nuh” and vide notice dated 02.03.2024, it has been put into
notice about listing of present matter on 19.03.2024 for
appearance of Noticees including the answering Noticee

No.3.

2. That the news item dated 10.02.2024 was published under
the head ‘Six vehicles used in illegal sand mining seized in

Haryana’s Nuh’.

3 That the District Level Task Force Committee under the
Chairmanship of Undersigned examines the issue of illegal
mining instances and action taken by the departments

concerned thereon. Meeting of the District level Task Force

e



is held once in a month to review the incidents of illegal

mining and action taken thereon in this district.

That a special mining team has been deputed by the
Superintendent of Police Nuh i.e. AVT staff Rojka Meo,
Haryana State Enforcement Bureau which inspect the
Aravalli range area jointly as well as separately and
whenever any instances of illegal mining is found, action
being initiated as per State Rule i.e. seizing of offending
vehicles and lodging the FIR against the offenders. It is
also pertinent to mention here that there is no organized/

commercial illegal mining in district Nuh.

That as per report received from Police Department, Nuh,
drone mapping and use of CCTV cameras have been
adopted in District Nuh by the Police Department. The
steps taken by the Police Department in district Nuh to
stop illegal mining and to catch vehicles involved in illegal
mining are summarized as under:-

i. Drone survey is being done once in a week and
thereafter suspicious places are being
physically verified by the police personnals.

ii. 13 number of Police Nakas have been setup
intra-district (7) and at inter-state boundary
(6). At some Nakas, night vision CCTV Footage
cameras are set up and images are being

monitored at control room at SP Office, Nuh.
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1v.

- Joint combing of Para-Military Force and the

Haryana Police is being done to indentify the
mining prone areas.

A special ‘Anti-Mining Staff has been
constituted which do patrolling day and night
in illegal mining prone areas, Trenches has
been digged on the approach path towards

Aravalli range exposable to mining.

. To create awareness in the community for

protection of Aravalli Nuh Police holds tours to
hills & session for students. Visit of students of
15 Sr. Secondary Schools have been organized
with teachers of Geology, Botany and officials
of Forest Department to aware the students
about bio-diversity of Aravalli and create
atmosphere at public at large to prevent illegal

mining.

That in furtherance of efforts put by Police Department as
mentioned above, during checking on 07.02.2023 and
08.02.2023, four cases were reported pertaining to
transportation of mineral without e-ravanna. Vehicles
involved were seized on same day. Subsequently, FIR was
also registered in all four cases. Copy of four FIRs are
annexed herewith as ANNEXURE-R/1, ANNEXURE-R/2,
ANNEXURE-R/3 and ANNEXURE-R/4.

Other two instances mentioned in the news item pertains
to transportation of mineral without e-ravanna noted on

17.01.2024 and transportation of mineral in excess of e-

o'



ravanna noted on 24.01.2024. In both cases, vehicles were
seized and FIR was registered. Copy of two FIRs are

annexed herewith as ANNEXURE-R/5 and ANNEXURE-
R/6.

That report dated 17.03.2024 was submitted by the
answering respondent alongwith copy of six FIRSs. Said
reéport was considered by this Hon’ble Tribunal on
19.03.2024. Present reply is being submitted in
compliance of order dated 19.03.2024.

That as per information received from the Police, the

current status of aforesaid six F.I.R.s is as under:

(i) In case of FIR No0.986/2024, driver ran away leaving
Tractor with trolley filled with 4 MT approx. ordinary
clay, on spot. Vehicle was seized. Accused/Owner
has been identified who got vehicle released on
supardari from the Court of JMIC, Nuh. Challan has
been prepared and same shall be submitted soon
before concerned Court.

(i) In case of FIR No0.988/2024, driver ran away leaving
Tractor with trolley filled with 4 MT approx. ordinary
clay, on spot. Vehicle was seized. Accused/Owner
has been identified who got vehicle released on
supardari from the Court of JMIC, Nuh.
Investigation is in progress.

(iii) In case of FIR No.1004/2024, HYWA filled with

approx. 35 MT GSB mineral was seized.

Accused/Owner got vehicle released on supardari

Ls%
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(iv)

v)

(vi)

from the Court of JMIC, Nuh. Challan has been
prepared and same shall be submitted soon before
concerned Court.

In case of FIR No0.1097/2024, HYWA filled with
approx. 35.69 MT Stone mineral was seized.
Accused/Owner has been identified who got vehicle
released on supardari from the Court of JMIC, Nuh.
Investigation is in process.

In case of FIR No0.797/2024, Dumper filled with
approx. 23.50 MT Stone Dust was seized.
Accused/Owner has been identified who got vehicle
released on supardari from the Court of JMIC, Nuh.
Challan has been prepared and same shall be
submitted soon before concerned Court.

In case of FIR No.794 /2024, driver ran away leaving
HYWA filled with approx. 54 MT Stone against e-
ravanna valid for 28.43 MT. The vehicle was seized.
Accused/Owner has been identified who got vehicle
released on supardari from the Court of JMIC, Nuh.
Challan has been prepared and submitted before

concerned Court.

Abstract of above mentioned information in tabulated

chart is annexed as ANNEXURE-R/7.

That issue of illegal mining in three Aravali Districts i.e.
Nuh, Faridabad and Gurugram is pending consideration

before this Hon’ble Tribunal in OA No.362/2022 (Aravalli

Bachao Citizens Movement Vs Uol & Ors.) filed through

a,




10.

C .
ounsel. This Hon’ble Tribunal while monitoring the

mechanism to prevent illegal mining in these Aravali
Districts at micro level, has passed latest order dated
02.05.2024 (ANNEXURE-R/8), wherein concerned

departments have to file their respective reports.

That the District Administration, Nuh is committed to
prevent & control the illegal mining / theft of
mineral/illegal transportation of mineral with the help of

Mining Department, Police department and Haryana State

Enforcement Bureau.

’5/

District Magistrate, Nuh

Dated: 04/07/2024
Place: Nuh
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1. District: Haryana State Enforcement Bureau

FIR No.: 986

2. Act(s) & Sections :

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C)

PS.: HSEnB Police Station
Gurugram

Date of FIR : 29/02/2024

Bmnexure R4

Year : 2024

Time of FIR : 10:50 AM

Acts

Sections

S.No.
1

Mines and Minerals (Development and Regulation) Act 1957

21(1),21(4)(A),379

3. Occurrence of Offence:

Day: Wednesday
Time Period:

Date From: 07/02/2024
Time From: 12:25 PM

(b).Information received

Date : 29/02/2024

atP.S:
(c).General Diary
Reference: Entry No.: 51
4. Type of Information: Written
5. Place of Occurrence:
1 (a) Direction and distance from P.S.: South, 90 Beat No.:
(b) Address: , , TTid &SI
6. Complainant/Information:
(8  Name: i G ITTHII IRY T 8D
) Rank:
(c) District: MEWAT
(d) Phone Number: 0
(e) Circle:
® Division:
(2 Sub-Division:
(h)  Zone:
@) Department: ~ Mines & Geology

7. Details of known/Suspected/unknown accused with full particulars:

8. Fine Details:

Reasons for delay in
9. reporting by the

complainant/informant:

10. Particular of Theft:

Total Value of Property

" stolen(In Rs):

Fine Type|Amount
o 300000
NO DELAY
MINING THEFT
300000

12. First Information content:

Date To: 07/02/2024
Time To: 12:25 PM

Time 10:50 AM

Time : 10:50 AM



a1 & YT i GO X e S TR | A PHID 1869W26-02-2024W-23%Y-g3ﬁq266 E
0 .

HR 27L- 5987$W3W$WWT@HWW,%M%WWBMQ
TP 19.02.2020 T SewTgH| HA @ W TGH TiST (D&R) AR 1957 BT YRT 21 (1), 21.4(A), 378 & T8
FIN FRIATE 2 IR SRS fawa & TP RIG 3T STl & b o 07,02.2024 2B GRATON A T
SR ) ST T, TS, 7Y I GRT SR Tl TR HR 27L- 5987 PTG SHST § UbST ForgH 1Ay GHel
TR g e 4 fifee o+ g Al S GTE T T dTe ) Hidh R BIS HX HIT T | I 16 B!
ﬁﬁmmmaﬁmﬁwwmwaamﬁwaﬂélmﬁﬁmwm
@[sﬁmananaﬁqa&g@ﬂwwﬁwuaﬁ@ﬁﬁa@ﬁm(n&m 1957 B YRT 21 (4) T T T A 2012
3 QR 102 d HFHIE TP B o or TS el gRY TR STe fame 23.04.2019 19.02.2020 &
3THR J§ich- B T80T THRR | R 07.02.2024 Y TS B At TARIGYR & S TgT {1 71
Tt Tt B TR TS Reeh 3 R 23.04.2019 9 19.02.2020 F TSIFIYR SIS I & Hiferd d
D o &fRIgf T2 2,00,000/- WS P AT T 14/- HIFA T 42 AT 7= 10,000/ § T & ATEH
ﬁwﬁwﬁmmﬁﬁﬁ%aﬁwmﬁm%lm&aﬁu%%mmma
W%Wnﬁummmﬁﬁﬁﬁmmﬁmwwaﬁaw
URaET B IR I TGH WSl (D&R) AT 1957 BT URT 21 (1) T 21.4 (A). 379 IPC & d8d I Hraare!
B T BRI B AT G B HY HX | SD- AT, IRY T & G SR, @H TaH
R FAHTT, T8 | HIeTSe 9416554747 | SURRR YT SIS - FHIP 1869 T 26-02-2024 YT R
T B TR SR T 986 AT 29.02.2024, @ UGH WASI(D&R) ifaHTH 1957 BT YRT21 (1) T21.4 (A),
379 IPC YT SRATON I3 Y& W&mmumwﬁméaﬁﬁwuﬁmémaﬁnéﬁh
I & HIEIH ¥ -GG 9 ﬁﬁ@fa@%wﬂﬁﬂaﬁme{mﬂhaﬂmﬁmmmajw
280/1TR SR e AT ST | SRART & BTeiTd & Hawtdh HHER YT I ST Pl 4T | g ATERINT
HC Azam Khan 410/PWL S\ 8o & &of fopar Tan g1

13. Action Taken(Since the above information reveals commission of offence(s)u/s as mentioned at items No.2):

()Registered the case and took up the investigation . OR
(ii) Directed(Name of the 1.0): ASI Rajiv 280/JJR Rank: ASI
No.: 280/JJR

... Refused investigation due
(i)

(iv) Transferred to P.S(Name):

F.LR read over to the complainant/information,admitted to be correctly recorded and a copy given to
the complainant/informaant,free of cost:

14.
Signature of Officer
Signature/Thumb Impression Name: HC AZAM KHAN 410/PWL
I Rank: HC AZAM KHAN 410/PWL
Complaintant/informant:
No.

29/02/2024 10:50

15. Date and Time of despatch to thé court: AM




(V%)

W

10.

11

. Type of Information:

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C)

’ PS.: HSEnB Police Station

_District: Haryana State Enforcement Bureau Gurugram

FIR No.: 988 Date of FIR : 29/02/2024

. Act(s) & Sections :

e Sl sl i i 4

Arnexyre g g

[

Year : 2024

Time of FIR : 11:10 AM

S.No. Acts

Sections

1 Mines and Minerals (Development and Regulation) Act 1957

21(1),21(4)(A),379

. Occurrence of Offence:

Date From: 07/02/2024
Time From: 12:00 PM

Day: Wednesday
Time Period:

(b).Information received
at P.S:

Date : 29/02/2024

(c).General Diary

Reference: Entry No.: 53

Written

. Place of Occurrence:

1 (a) Direction and distance from P.S.: South, 70 Beat No.:

(b) Address: ,, 7T fararacit

. Complainant/Information:

off MEIMTHE AR & &d

(a) Name:

(b) Rank:

(©) District: MEWAT

(d) Phone Number: 0

(e) Circle:

) Division:

(g)  Sub-Division:

(h)  Zone:

)] Department:
Details of known/Suspected/unknown accused with full particulars:

Mines & Geology

. Fine Details:
Fine Type|Amount
---- 300000
Reasons for delay in
. reporting by the NO DELAY
complainant/informant:
Particular of Theft: MINING THEFT
Total Value of Property 300000

" stolen(In Rs):
12.

First Information content:

Date To: 07/02/2024
Time To: 12:00 PM

Time 11:10 AM

Time : 11:10 AM



a1 YT e g Raron e yad o) TR A SHiE 1871 AT 26-02-2024 9T - Tam e AR 8
HR 27L-6199 % AT d e & et TH-1d IS1d g WieRul, 78 fdeet & 31e=t fee 23.04.2079 9
T 19.02.2020 B Ieero H  TH TGH TGS (D&R) AFTTH 1957 BT URT 21 (1), 21.4(4), 379 q8d
BT HRIATE B IR IFURIS I H SHUH! e o ST & fob faap 07.02.2024 Y gRamon Ir6q ydaw
R Y 4TI T, o1, T W R SFeR el TR HR 27L-6199 $I TG Feretraeht 7 uaST forH srdy
Tl AryR gt e 4 fAfees o R g3 Ul I 916 BT w1l dTe Bl Hid IR BIS B W 7411 I
e B PR g gRT 9] SARER H dre) T8l fohar 11 9 39 Hraferd &Y e <t TR | gE Ao W
FHTET Y off IEHTAEEH aRE T & Y WH TaH el AT (D&R) 1957 BT URT 21 (4) T IT G
v 2012 & U 102 d AT TP BRa WTRIER0 TS ool gRT UIRG SMewT &1 23.04.2019 @
19.02.2020 & SR §ich-1 BT TH. U T, FWR 2 e 07.02.2024 1 IS X Ao ! TARIGER H S
w1 b T 19T RISt BRa TiieRr =S fawl o f&HTe 23.04.2019 9 19.02.2020 & SGVTAR IWIed
qTe & TIfere @ TTae | yafaRu aifagft it 2,00,000/- WA BT AT F 14/- BIHT T 42 FAAT TR 10,000/-
< IEH S HEH Y TSR GOl & ofd BT ot 8 et de ST 781 HRamn 3 1870 3FR1Y § fb STRiad
e Ao d I1dd P RAAT® JH-1T AP gk wiiieur 13 e & SwRiad el &1 @iy R aR d
3fay WS IRae HA IR TH TaH (D&R) SAMATTTH 1957 BT YRT 21 (1) T 21.4 (A), 379 IPC & Tgd
B PRIATG! HRPb 58 HRATCY Bl I HRAM Bl BY B | SD- AMGSATTAGH, TRY T EdH G
APRY, T TaH YT AU, T8 | AIamse 7:-9416554747 | JUTRITT YT SURIG U:- HHIP 1871 a7 26-
02-2024 AT TR YT B9 OR AT T 988 fTieh 29.02.2024, WH UGH @ISI(D&R) MfATH 1957 Bt URT
21 (1) T 21.4 (A), 379 IPC YT EIRETON o0 Wad=1 SIR AT 3ifdrd e TuH Ga1 Rute & RarrgaR faat
JUR B TS S S P AIHH J S-SR} g Seairep] AR WTed P IR Woll SITae [ SHTHTIT T S1g-al

FTHYT HC Vikas 422/RWR GRT 3{el T ST ST | SFENT & BTAId § Ta=Idh ShER YT I SHaTd Bl
T | Fie g8 AT HC Azam Khan 410/PWL 1 8T # & b dT T 3 |

Action Taken(Since the above information reveals commission of offence(s)u/s as mentioned at items No.2):

13.
(i)Registered the case and took up the investigation OR

(ii) Directed(Name of the .O): hcvikas
No.: 422/RWR

Rank: HC
..., Refused investigation due

(iv) Transferred to P.S(Name):

F.LR read over to the complainant/information,admitted to be correctly recorded and a copy given to
the complainant/informaant,free of cost:

14.
Signature of Officer
Signature/Thumb Impression Name: HC AZAM KHAN 410/PWL
ofithie , Rank: HC AZAM KHAN 410/PWL
Complaintant/informant: N
0.

29/02/2024 11:10

15. Date and Time of despatch to the court: AM
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FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C)

PS.: HSEnB Policc Station

1. District: Haryana State Enforcement Bureau Gurugram

FIR No.: 1004

2. Act(s) & Scctions :

Datc of FIR : 01/03/2024

Annexyre~R |3

Year : 2024

Time of FIR : 09:30 AM

S.No.

Acts

Sections

1 Mines and Minerals (Development and Regulation) Act 1957

21(1),21(4)(A),379

3. Occurrence of Offence:
Day: Thursday
Time Period:

(b).Information received
atP.S:

(c).General Diary
Reference:

4. Type of Information: Written

5. Place of Occurrence:
1 (a) Direction and distance from P.S.:

Date From: 08/02/2024
Time From:

Date : 01/03/2024

Entry No.: 23

South, 70

(b) Address: , , G1gT g VS TG YT AT Hd

6. Complainant/Information:

(a) Name: yHuTe s T &H
(b) Rank:
(c) District: MEWAT

(d) Phone Number: 0
(e) Circle:

(H Division:

(g) Sub-Division:
(h) Zone:

(i) Department:

Mines & Geology

7. Details of known/Suspected/unknown accused with full particulars:

Sr No. 1

Name : qAhg
Father's Name : foptat
Age: 0
Caste :

Address :

Phone No. :

Passport No :
Passport Issuuc date :
Meter No.:

Meter Holder Name :
Meter Reading :

, o} 7i7a fAEQT ISR, , |, Rajasthan

Date To: 08/02/2024
Time To:

Time 09:30 AM

Time : 09:30 AM

Beat No.:

q



8.

9.

10.

11.

12.

13.

. 270
Fine Details:

Finc Type|Amount
---- 700000

Reasons for delay in
reporting by the NO DELAY
complainant/informant:

Particular of Theft: MINING THEFT

Total Value of Property
stolen(In Rs): 700000

First Information content:

a1 H YT e GRATON e Tae SR T | A IS 1895 Refieb 01-03-2024 g @R R RJ 05-GB-
6804 % TSI @ eI T T eIt et i Frer <oreu 35 e 7t gt gl T, 72 feeeh
& TS eI 23.04.2019 T R 19.02.2020 Pl SRTGT P 9 WM TGH WS (D&R) AFTH 1957 B YRT 21
(1), 21.4 (A), 379 %mmmﬁmﬁaﬁlmﬁwﬁmﬁﬁmﬁmm%%m 08.02.2024 I
TR I3 T R 9§ ot SR U YR At ol 0 o o, o ooy ww o, o Ao . .o, oft wrofia
Q. 31T 74 T GRT G TR RJ 05 GB- 6804 P Wl ¢ A4S ol YT RIeTebT 9 & U1 o 3y

G (St T A ST 35 TS @ 1l g oY1 S e &) e W R AT Aot A A wTee @eT
[ERIKE k| D I <1 TS | G e W 5 e @ o efurel aRy W X6 S W T @i
S (D&R) 1957 4RI 21 (4) 9 I8 1 F799 2012 B IUR 102 AT 1519 gRT Widie=or 75 feht
GRT IR ST AT 23.04.2019 9 19.02.2020 % TR YFTdH HHIb T80 Td. TR 2 a1 08.02.2024 B Gir
mwﬁwﬁaﬁWWWW|me@a%mw%%wmmummm
09.07.2020 %1 9 GO R e 04.04.2021 &) T R 7T YT ST A1 =arTerd f AR arfaTel TUE.S. T8
ERT &A1 12.10.2020 Y 9T IR T R 31.05.2021 P G TR YRR TR Bls & 1% Uk 7T 71w 3] I
W%w&mm12.1o.zozoésﬁwnm=ﬁwamaumqugaﬁmvnavaﬁaﬁm
Faramerei= & 1 H i e e € e 3 AT 23.04.2019 9 19.02.2020 o TCRMTIR IWRIG a16q &
mamémaﬁqﬁmWﬁwmmsommaﬁm$1750/-@436
12250/ AT =M 25,000/- & AT 3 T F TRBR) G H ST Har o Ry 34 T ST Te) AT B
mmu%%mmmaam%@wmr@u '
JeTg HRA TR G aﬁﬂaﬁﬁmmﬁaﬁwwaﬁam&m SffTH 1957 Y 4RT21 (1) 21.4 (A), 379
IPC & T80 B SRIATE! b 3 BRI P G AT T HT Iie: g Bt RifSiT &) g ufy urn
ATHT AT A TE Y| sp TS IRE T 341, T T YRR R, T2 | SURe o SwRie B 3o
1895 f&ie 01-03-2024 U1 TR YT 8R W SRR G 1004 R 01.03.2024, WH TaH WHS(D&R) HAfgn
1957 BT YRT 21 (1) T 21.4 (A), 379 IPC YT BIRGTON 1T e SR o0 3ifehe BRF Tuw AT RO &
ﬁwnuﬁﬁﬁmwaﬁnéﬁw%mmésa&fﬁmﬁ&faéamﬁ%@zm%w Wolt St |3
D1 MMl 'WASIRajivst/JmmamaﬁamwwlWW%W%W&{WW@W
Wﬂm&%gug SIfYGNT ASI Sandeep 709/SPT Bl BTor & gt R T 2

Action Taken(Since the above information reveals commission of offence(s)u/s as mentioned at items No.2):

()Registered the case and took up the investigation OR

(ii) Directed(Name of the 1.0):  ASI Rajiv 280/JJR

Rank: ASI
No.: 280/JJR

(iii) Refused investigation due to:
(iv) Transferred to P.S(Name):

F.IR read over to the complainant/information,admitted to be correctly recorded and a copy given to the
complainant/informaant, free of cost:

Signature/Thumb Impression Signature of Officer
of the

e Name: ASI SANDEEP 709/SPT
CompaiESalintomgt Rank: ASI SANDEEP 709/SPT
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. ) Arnexw e 5472

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C)

1. District: Haryana State Enforcement Burcau  PS.: HSEnB Police Station Gurugram Year : 2024

FIR No.: 1097 Date of FIR : 11/03/2024 Time of FIR : 12:55 PM

2. Act(s) & Sections :

S.No. Acts Sections
1 Mines and Minerals (Development and Regulation) Act 1957(21(1),21(4)(A),379

3. Occurrence of Offence:

Day: Thursday Date From: 08/02/2024 Date To: 08/02/2024
Time Period: Time From: 02:20 AM Time To: 02:20 AM
(b)-lnfoff;‘fg"s'f Eeesived Date : 11/03/2024 Time 12:55 PM
(c).General Diary . ‘ e 19
Reference: Entry No.: 77 Time : 12:55 PM
4. Type of Information: Written

5. Place of Occurrence:
1 (a) Direction and distance from P.S.:  South, 70 Beat No.:

(b) Address: , , ToIcI o b T8

6. Complainant/Information:

(a) Name: erfoTe afty @ 6, T SIBRY G TaH Yfd

(b) Rank:

(c) District: MEWAT

(d) Phone Number: 9467618159

(e) Circle:

® Division:

(2) Sub-Division:

(h) Zone:

i) Department: ~ Mines & Geology

7. Details of known/Suspected/unknown accused with full particulars:

8. Fine Details:

Fine Type|Amount
--—- 700000

Reasons for delay in
9. reporting by the NO DELAY

complainant/informant:
10. Particular of Theft: MINING THEFT

Total Value of Property 000
" stolen(In Rs): 700

12. First Information content: ' . s N
@mﬁwwmmmﬁaq&wlmm1929Wov-oa-zoz4ﬁweémwm14-G ’ _
¥ ST TP 23.04.2019 T f&ATH 19,02.2020 T SeeTel

AT 3 Hifie & QT A gt gikd Wi, 7 ferceht ’
HIATE HYA AR ISR s &
3 9 @ TH G (D&R) ARSI 1957 B URT 21 (1) 21.4(A), 379 H T&d PIELH e o 201 P, o A

) fp 02. ﬁg&umwuﬁaqa{ﬁ@”ﬁfga”a
T mﬁgﬁﬁfg s m&%ﬁﬁ%a ot e Ta . @1 PAkigor Jad g8l %R RJ 14-GP- 6925 3|
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27%?%1%@1% '@W%ﬁmmlmmﬁa{%ﬂ@ﬁawmuﬂsswmmwgwmﬁw
Wﬁaﬁéﬁa%ﬁﬁ@mmmmﬁﬁmaﬂmm?ﬁWW|Ga_aamﬁﬁﬂwa?ﬁmwm
ﬁﬁww%wamwwmﬁaﬁmﬁaﬁmmmaﬁ@mﬁ W IRy
T Y& I T TH GRS HRFTH (D&R) 1957 F URT 21 (4) T o0 G (a7 2012 & JuIH 102 aﬂﬁiﬂﬂé’ﬂ
2ea wiRrevor 18 feeh gy uiika ey faTeh 23.04.2019@ 19.02.2020 % STHR J§ie HHIS TH.H L. aﬁgﬂ%ﬁ?ﬁm
og.oz.zoz4ﬁmmwmﬁﬁ&meW|auﬁaaaﬁ?ﬁusﬁiﬁﬁ'—wzms.zozzﬁ
T o1 o A e o Y AR ,Q.@.@faﬁmmnm.zmﬁqnﬁTWﬁx1.13.400/-6111137'@91
Wﬁuﬁﬁﬁm@ﬁ@ﬁ%mmw%maﬁamﬂéﬁﬁﬁ$mz3.o4.zowa’19.02.2020%
&ﬁwmﬁmﬁ%mﬁawﬁmﬁwmﬁqﬁmﬁ@maﬁmmmsom)_@ﬁﬁfﬁm‘«‘cﬁ
3285/- P F 22992/- 3 15,000 /- AT S HIEH | TS Gl o1 et R snfi ap s el
FHRAT T 130D 3RY & & IIRIad are A1feres 9 Aras & fGens J--1a gika i< 72 feet § Sudiad e
3 IecTET B IR T AU TS IRGGH B IR T TGH TS (D&R) 1957 BT URT 21 (1) T 21.4 (A), 379 IPC
%mwmmwmﬁmwﬁmwﬁ|smuﬁqmaf{nga$,wm$lﬂwm
AfAT AU, 8 HITSE . 9467618159 | SUNRU UTAT SRIGR] Ut PHich 1929 &A1 07-03-2024 YT TR YT 1 W)
AR TEAT 1097 feHie 11.03.2024, WM TaH WHSI(D&R) AT 19ws7‘q'ﬁilm21 (1) 21.4 (A), 379 IPC YT gRATOM
Wuaﬂ?a{agwr{mm%wgﬂméﬁmmmﬁﬂéﬁﬁmémméﬁ-&mma
mmm%wﬂﬁﬁmlMWWWH@H‘WHCBharat83/RWR§RTG{H?T.ﬁFﬂqTWTTI3fﬁ-@"1$
ST A T SBER YT &1 3(aTTd 1] AT | e Tg AT HC Rajiv 2871/FBD B gToR) & &l Bl TAT 8 |

. Action Taken(Since the above information reveals commission of offence(s)u/s as mentioned at items No.2):

()Registered the case and took up the investigation OR

(i1) Directed(Name of the 1.0): HC BHARAT SHARMA
No.: 83/RWR

Rank: HC

(i11) Refused investigation due to:

(1v) Transferred to P.S(Name):

F.LR read over to the complainant/information,admitted to be correctly recorded and a copy given to the
complainant/informaant,free of cost:

14.
Signature of Officer
Signature/Thumb Impression Name: HC RAJIV 2871/FBD
oftie . Rank: HC RAJIV 2871/FBD
Complaintant/informant:
No.
15. Date and Time of despatch to the court: L1/032024:12:55

PM
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FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C)

. District: Haryana State Enforcement PS.: HSEnB Police Station Year - 2024
Bureau Gurugram
FIR No.: 797 Date of FIR : 21/02/2024 M€ OTFIR .50 AM

2. Act(s) & Sections :

S.No.

Acts Sections

1 Mines and Minerals (Development and Regulation) Act 1957|21(1 ),21(4)(A),379

3. Occurrence of Offence:

Day: Wednesday Date From: 17/01/2024 Date To: 17/01/2024
Time Period: Time From: Time To:
(b)-Information received Date : 21/02/2024 Time 08:40 AM
(c).General Diary . s . O
Reference: Entry No.: 16 Time : 08:50 AM
4. Type of Information: Written
5. Place of Occurrence:
1 (a) Direction and distance from P.S.: South, 40 ' Beat No.:
(b) Address:,, dldg
6. Complainant/Information:
( | TGS TR T X8, aH TaH Y
a) Name:
faumr
(b) Rank:
() District: MEWAT
Phone
(d) Number:
(e) Circle:
€3] Division:
(g) Sub-Division:
(h) Zone:
(1) Department: ~ Mines & Geology

7. Details of known/Suspected/unknown accused with full particulars:

8. Fine Details:



2 7 5 Fine Type|Amount

Reasons for delay in
9. reporting by the NO DELAY
complainant/informant:

MINING

10. Particular of Theft: THEET |

Total Value of Property
" stolen(In Rs):

12. First Information content:

a1 B 1 Ue=D gRATON T Uac &R1 I | T1fe Hieb 1815 feAid 20-02-2024 faw -
SHR T4 HR 55AK- 2588 & TTeioh 9 AT & RIaIh T IS gR Wiige=or, 78 faeeft |
& 3G TP 23.04.2019 T faATH 19.02.2020 Pt IeAGAT HA 9 W TGH WIS (D&R) .f
RAMTH 1957 BT YRT 21 (1), 21.4(1), 379 F d&d B HRIATE! XA IR | SATUD! i fobar |
ST & T f&A1 17.01.2024 1 gRamon Iow udde &R) | o ur Rig o a8, 41 9l
U.TH.3MTS. 5/94 HAP, 8t HRd HC 83 /RWR T &t fah™ HC 422/RWR ¥ &1 UI g5 b SHR
TR HR 55AK- 2588 8 ©€H €% (23.50 e o) 471 g2 ft &1 IS WIS s afe & aRA
d/ag & IHAT 9 Aad § drg- H WX Wil o f9d AT al A1 A Dis fod Tel fg@mr|
fARY&ror 1 GRT Io dT8 T i SRS SS Y HicT aiag g IS U Picl prardl dl
I aTeT H TRTHAT 23.50 Hifees &1 (are afga) Sraw @fet uran T Iod arg &l S g
YT Ry arag H o) TaT foha 71T @ 39 Brafed & Ja &t 15 | ga1 e IR @ faumT
3 ot AFvaY Rig @7 e 3 354 dTe &) @H TaH Wi HfAHTH (D&R) 1957 Bt URT
21 (4) T IS8 G g9 2012 & IJUFTH 102 G AT IS SR TIIDHR0 78 et gRT IR
TS feAT® 23.04.2019 9 19.02.2020 (WA &) & SIER USich+ HHTD TH.UTTH. TR 2
faT® 17.01.2024 B! W PR YHT RAC Aag | HHEFG Tl {11 o dlg 1 Aleih dIg-
& Uil Hd GHY Hidp W A Ta T A TP giRd Uil =5 faeet! & fares
23.04.2019 T 19.02.2020 % HTCTIR SIRIF dTg P HIfcieh d dTeieh o TaTaRUT &ffagfct =it
4,00,000/- GRS B LT T 1175/-, P T 8225/~ T FHIAT A 10,000/~ S ATCA & HIHH J
TRHTS G AT a2 o arfY b ST T8 HRaTT & 131U 3RIY § fb SR
aTe TR @ ITas P fAes TH-ra IS BRd Wil 73 feeedl 3 IWIad Sfrer=il 3
I B IR T 313 WA TREE DY IR GH TaH WA (D&R) SIEH 1957 Pt 4RI
21 (1) 21 4(A). 379 IPC & 6 BT PRIATE] Db $8 BT Dl AT HRAH BT HE B
I - T W, ebiet udf 3 1 ol 1 ufadr S 47 g aHdi= aig T i, W1
TaH YR AT, T8 | SUrRUt YT STRIad U FHHId 1815 feia 20.02.2024 UTHT TR UM
T TR i Tt 797 AP 21.02.2024, T TaH WASI(D&R) SHUFAH 1957 B URT 21
(1)@ 21.4 (A), 379 IPC YT GRATON IS ac S I &rﬁﬁmmﬂrwm‘éﬁ

e SR Y T 5 ST % HIeH 9 I e TRal 7 Sere AfRge UTed &
Yol TR | TN ST STgaT S HC Rakesh 181/NUH gIRT 3 & TaT STET | SR
¥ ST T et HHER YU D SaTTd BT T | FIC g SHTHANT AST KRISHAN 257/GGM
B o) | gt [paT T 5 |

Action Taken(Since the above information reveals commission of offence(s)w/'s as mentioned at
" items No.2):




- (DRegistered the case and took up the investigation OR 2 76

Directed(Name of the
[O):

No.: 181/NUH

Rakesh

Refused investigation
due to:

(iii)

(iv) Transferred to
P.S(Name):

F.L.R read over to the complainant/information,admitted to be correctly recorded
and a copy given to the complainant/informaant,free of cost:

14.
Signature of Officer
Signature/Thumb Impression Name: ASI KRISHAN 257/GGM
of the ) ] Rank: ASI KRISHAN 257/GGM
Complaintant/informant:

No.

15. Date and Time of despatch to the court:  21/02/2024

Rank: HC
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ArnexureR ¢ MY

FIRST INFORMATION REPORT
?\ (Under Section 154 Cr.P.C)
District: Haryana State Enforcement PS.: HSEnB Police Station Year -
" Bureau Gurugram ear : 2024
Time of FIR

FIR No.: 794 Date of FIR : 21/02/2024 . 08:35 AM

2. Act(s) & Sections :

S.No. Acts Sections
1 Mines and Minerals (Development and Regulation) Act 1957(21(1),21(4)(A),379

3. Occurrence of Offence:

Day: Wednesday Date From: 24/01/2024 Date To: 24/01/2024
Time Period: Time From: Time To:
(b)-Information received Date : 21/02/2024 Time 08:20 AM
(c)-General Diary Entry No.: 13 Time : 08:35 AM
Reference:
4. Type of Information: Written

5. Place of Occurrence:
1 (a) Direction and distance from P.S.: South, Beat No.:

(b) Address:,, UICECIN]]

6. Complainant/Information:

- Namme. YEITAHCIH, IR T &, G SHUBRI, TH

waH

(b) Rank:
(c) District: MEWAT

Phone
(d) Number:
(e) Circle:
63} Division:
(2) Sub-Division:
(h) Zone:
(1) Department: ~ Mines & Geology

7. Details of known/Suspected/unknown accused with full particulars:

8. Fine Details:



»
!

9.

10.

11.

12.

278

Fine Type|Amount

Reasons for delay in

reporting by the NO DELAY
complainant/informant:

: _ MINING
Particular of Theft: THEFT

Total Value of Property
stolen(In Rs):

First Information content:

a1 H YT YR BRATUN 1Y TacH &R1 T | I1fe BHich 1812 fEHidh 20-02-2024 fwg -
gIRdT F5R RJ 40 GA- 6164 P AT d HIferdh & e A=itg Agtg gRa mfdessor, =8 fyeeht
& 3N &1 23.04.2019 T & 19.02.2020 B IeTaT HA G WH TaH T (D&R)
AT 1957 BT URT 21 (1), 21.4(A), 379 F qEd BT PRIATE! B TR [STRIFd 3w A
3MTTh! Yfrdt o ST & 1o fmTeb 24.01.2024 Y g g ydae &g ot fwrg wg. e,
179/HAP, 41 (T HC 181/ Nuh, %t f3RT HC 422/RWR, 8t kT EHC 9 4} 40 EHC gRI
BTSdT TR RJ 40 GA- 6164 T TT1d TaTeht H UehaT Rres TR (@ 54 R o) WR1 g ATl
3 T8 DI TTeIeh dTg- HI HibT IR BISH U 71| I dTe b U S-G9l TwiR
SPVV1071153528 faHieh 24.01.2024 BT WS TR TTHT 28. 43 s e & forg ok faa
T AT | 83e01 I gRT S a8 &1 Wugaard ¢ dier RIS fRReT UR el sar
T S SR I aTe B Wi oY ot A 54 fifees o uré 178 | o a1e T SuRia &-
A H TR 13 IS &1 e AT N 25.38 fAifes o siive sy @i g ) S9q ared
&1 FR1e01 S R YT FURIoTgR R B oy weT fhan 111 @ 39 srafey &) g §
I e R 39 Sraferd 9 ot esTancH alky W= & 3 O Tad @ iy
(D&R) 1957 BT YRT 21 (4) T g T 10 2012 & IUFEH 102 § T g gRka

T R0T 7 feeetl GRT UTRE 3Mew AT 23.04.2019 9 19.02.2020 % IR YSicd HHIG
TY.1Td. TR 3 &1 24.01.2024 B S ISP U1 FARIGTIR BR1 H e @t
T AT g R e 7 feett @ e 23.04.2019 9 19.02.2020 F SRREER
SURIG a1 & HIfeid  ITae 9§ TaaRor eifagfa =it 4,00,000/- @S #1003 2700/~
DI T 18900/~ T FAFT =M 10,000/- S FTAH & ATEAH Y TRBR! G T o1 HaMT At o g
31t a ST 78T HRam B 1310 SFRIY § 6 IWRVed aTe Hifeiss 3 I1ae % fRel® aeig
gﬁﬂusﬁﬁmﬁmmqéﬁﬁﬁﬁmmaﬂwa#mﬁaﬁa&ﬁu@ﬁamm
G- TaH WIS (D&R) TR 1957 BT URT 21 (1) T 21.4 (A), 379 IPC & T8 IR
BIATE! PP 39 BT B AT BRI BT HY B (ST - MBI, IR T
R, G SHYBRY, WH TaH YfAFTH U, T8 | e =--9416554747 1SD & TMEATTHET
IR G &/, WH TaH YT U, T8 | SuR U1 SIRIead U3 SHi® 1812 feHid
20.02.2024 YT 0 TG B4 TR SHHGRT AT 794 &A1 21.02.2024, € TaH @ASI(D&R)
Giﬁrﬁmwmﬁﬂmu(1)321.4(A),3z9IPcWWWW@WW
IS TYH FI ROYE B FgaraR uidal 3uR &1 78 & 816 A1y @ S fieial a
ST AT e 3 UT sl St (SIFYET T $TZ7aT S{HU HC Bharat 83/RWR GRT
ST H SR ST | TR 3 BT Q Ui SR UTHT b1 SavTd BT T | e T8
ST ASI KRISHAN 257/GGM T 8ot & ot fan e g




18
ctioh Taken(Since the above information reveals commission of offence(s)u/s as mentioned at

279

ems No.2):
’ (&egistered the case and took up the investigation OR
... Direct
(ii) | g;c ed(Name of the 11 poa R AT SHARMA Rank: HC
No.: 83/RWR

..., Refused investigation
(1) due to:
(iv) Transferred to
P.S(Name):

F.L.R read over to the complainant/information,admitted to be correctly recorded
and a copy given to the complainant/informaant,free of cost:

14.
Signature of Officer
Signature/Thumb Impression Name: ASI KRISHAN 257/GGM
ofthe Rank: ASI KRISHAN 257/GGM
Complaintant/informant:
No.

15. Date and Time of despatch to the court: 21/02/2024



SR.NO FIR No. Vehicle Siezed Uls Accused / Owner Name Remarks/Case status
1 986 Saex ot 7 HR-27L- | 379 IPC, 21(1), 21(4)(A) Yo o7 & A T 6o & AE  10.05.2024 T I JAR AT 1 g
N MINING ACT aﬁa‘fw%wa{ 7 R o & @A 8 e # e smem

5987 w4 WIURCr fAcd °

2 988 ¥aet @t 7 HR27L- | 379 IPC, 21(1), 21(4)(A) T ol B | s g & e At GoAre a1 et R @ s
T MINING ACT Rfigr e W T {F o & e T A & T A e F R e o
6199 77 ¥@ ° oo ¥ | $T Tl 7 HR27L-6199 WA X A Rl 05.03.2024 F
° e F farar I a1 AR g IR B R
05.03.2024 ) AT @t AT T | Ffdvr F srepEeu
Elr

3 1004 5T 751 RJ 05-GB- | 379 IPC, 21(1), 21(4)(A) | A-ha A WIS forarelt sharer T & feeli®  10.05.2024 HI Arelle FAR AT = g Tl

6804 7Y e, red MINING ACT FodlF Seadt At ATEE B g & wAEe 3q AT S # R sear)

AT AT
4 1097 gTEar =1 RJ 14-GP- | 379IPC,21(1),214)(A) |gararg e STEaT A7 R 14-GP- 6925 HY T &1 Fooll Yfaw & fodr 14T a1
6925 AT T MINING ACT Ly R ﬁmﬁmmiﬁr%W!nﬁfmﬁmm
1§ & 3§ Fred aTE A 9 | 3T A IrgEee SR ¥
Hger g R Brem TewT | :
5 797 erSar 7. HR55AK2588 | 379 IPC, 21(1), 21(4)A) AR @ [ ATIG T FFCHT G F ReAl®  13.06.2024 91 STel A oAl ST T 2
MINING ACT B e & WA ¥ AT e A e smem
T W R faarit ReEls amT WX aBg
e g
6 794 e o 3791PC, 21(1), 21(4)(A) | wger ¥ WIS oY AmE PC-16.05.2024
MINING ACT
RJ 40 GA 6164 #F g faemr far e 3

Arn xYveg | 9
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2:81 \

Item No.2 (Court No. 2)
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.
(Through Physical Hearing with Hybrid VC Option)
Original Application No.362/2022
Aravalli Bachao Citizens Movement Applicant

Versus

Union of India & Ors. Respondents

Date of hearing: 02.05.2024

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Mr. Rahul Chaudhary and Ms. Itisha Awasthi Advocate for
the Applicant.

Respondents: Mr. Rahul Khurana Advocate for Respondents No.1
to 6.

Mr. Vikrant Panchanda Advocate for CPCB (through
VC).

Mr. Abhishek Jorwal, IPS, DCP (HQ), Faridabad
Haryana (through VC).

Ms. Madhvi Gupta, State Mining Officer (through
VQ).

Mr. Niranjan, MO, Faridabad and Mr. Kuldeep
Singh, SEE, HSPCB.

Application has been filed under sections 14 and 15 of the
National Green Tribunal Act, 2010.




O. A. No. 362/2022 Aravalli Bachao Citizens Movemezr*
Vs. Union of India & Ors.
2.
Sections14 and 15 of the National Green Tribunal Act, 2010 for
issuance of directions to respondents no.2 to 6 to take steps to stop
illegal stone and sand mining, undertake restoration activities, take
strict action against defaulting officials and constitute an independent

Aravalli Protection Authority for protection of the entire Aravalli range

from further degradation.

2. Vide order dated 23.05.2022, this Tribunal constituted a Joint
Committee with direction to submit factual and action taken report
within three months, ordered issuance of notices to respondents and
directed the DGP, Haryana and the Director, Mines and Geology,
Haryana to provide relevant information regarding action taken on

illegal mining complaints.

3. The matter has been heard by this Tribunal on number of dates
and directions have been issued from time to time. In the course of
heari;lg reports of the Joint Committee and reports on behalf of the
DGP, Haryana; the Director, Mines and Geology, Haryana and the
Principal Chief Conservator of Forests (HoFF), Government of Haryana

were filed.

4. Vide order dated 11.12.2023 this Tribunal constituted Committee
headed by Additional Chief Secretary/Principal  Secretary,
Environment, Forest and wildlife Department, Haryana and directed
the Committee to meet periodically with such intervals as may be
considered appropriate with at least one meeting every quarter and

look into all relevant aspects of enforcement and monitoring to prevent
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Aravalli Bachao Citizens Movement
Vs. Union of India & Ors.

-3-
reports/recommendations made by the Committee were ordered to be

uploaded by the Department of Mining and Geology on its website.

5. Vide order dated 22.03.2024 reports in terms of previous orders
and aspects highlighted therein were ordered to be filed. It was also
thereby directed that in view of order dated 11.12.2023 only vehicles
fitted with GPS be allowed to carry minor minerals for supplying the
same to the stone crushers/screening plants in all the three Districts-
Faridabad, Gurugram and Nuh w.e.f. 15.04.2024 and any vehicle not

fitted with GPS carrying minor minerals be seized by the Police.

6. In compliance thereof Action Taken Report has been filed by Mr.
Pardeep Kumar, Secretary to Haryana Government, Environment,
Forest and Wildlife Department. The relevant part of the report reads

as under:

«1. The Hon'ble NGT vide order dated 22.03.2024 in the matter of
OA No. 362/2022 titled as Aravalli Bachao Citizens Movement
vs Union of India & Ors has directed as under:
"2, We find above said report to be materially
deficient as no action has yet been taken for
imposition of environmental compensation on persons
found to have carried out illegal mining.

3. Further in the report there is no mention
regarding holding of any meeting of the Joint
Committee constituted by this Tribunal vide para 24
of its order dated 11.12.2023.

4. In SOP reference has been made to Rule 104 of
the Haryana Minor Mineral Concession, Stocking and
Transportation of Minerals and Prevention of Illegal
Mining Rules, 2012 which exempts registration of
FIRs on First and Second offence. Question of the
same being ultra-virus the constitution/the parent Act
and violative of the directions issued by the Hon'ble
Supreme Court and this T ribunal needs to be
examined.

D ———




0. A. No. 362/2022

Vs. Union of India & Ors.
-4-

failure to deposit EC after six months."

2. That in compliance to direction no. 2 of Hon'ble National Green
Tribunal, Department of Mines & Geology is imposing
environmental compensation on the vehicles found engaged in
transportation of illegal mined mater compliance of order dated
19.2.2020 of Hon'ble National Green Tribunal in MA no. 16/2020
in OA no. 44/2016. The details of the environmental
compensation imposed on the person/agency transporting illegal
mined material, which is annexed as per Annexure R-1.

Further, Department of Environment & Climate Change, Gout. of
Haryana, has issued orders vide Memo no. 16/10/2022-Env
dated 27.06.2022 for adopting approach II mentioned in OA no,
360 of 2015 for imposing environmental compensation on ilegal
mining and nominated Haryana State Pollution Control Board
(HSPCB) as nodal agency for formulation for projects, maintaining
the accounts, releasing of funds (after approval of Gout.) and
supervise expenditure by line department/implementing agencies
(copy of order dated 27.6.2022 is enclosed as per Annexure R-

3. That in compliance to direction no.3 i.e holding the meeting of
the Joint Committee, constituted by the Hon'ble National Green
Tribunal vide para no. 24 of order dated 11.12.2023, it was
submitted that two meetings of the Joint Committee have been
held on 4.1.2024 and 16.2.2024 and the minutes of these
meetings are annexed as per Annexures R-III & R-IV.

4. That in compliance to direction no. 4, wherein, there is mention
of rule 104 of the Haryana Minor Mineral Concession, Stocking
and Transportation of Mineral and Prevention of Illegal Mining
Rules, 2012 in SOP, in which the action regarding registration of
FIR and handing over all such tools, equipments, vehicles or any
other thing used for such un-authorized operation has been
mentioned to be taken for causing an offence by a person for the
third time or more. Whereas, Hon'ble National Green Tribunal in
its order dated 22.3.2024 has observed that the same is belong
ultra-virus the constitution/the parent Act and violative of the
directions issued by the Hon'ble Supreme Court and Hon'ble
Tribunal and it has been directed to examine the same.

Mining Department, Gout. of Haryana has examined the Hon'ble
National Green Tribunal order dated 26.2.2021 in OA no. 360 of
2015 in the matter of National Green Tribunal Bar Association Vs
Virender Singh (State of Gujrat), wherein, Hon'ble National Green
Tribunal in para no. 9.6 has directed to take action against
illegal excavation and transportation of minor minerals to
achieve deterrence against illegal business, which is
mentioned as under:

"The action should be taken under all legal options
available simultaneously. Thus, after identifying the case of
illeqal excavation, storage and/or transport of minor minerals

Aravalli Bachao Citizens Movemezxi:
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Aravalli Bachao Citizens Movemen;c
Vs. Union of India & Ors.
-5-

income and under the Central Goods and Services Act, 2017 for
nonpayment of GST. (Earlier this was done under the state act
pertaining to Value Added Tax/Sales Tax). Habitual offenders
should also be taken up under local state laws for experiment
and/or preventive action. It is clarified that as per law, it is
possible to take all actions under various laws simultaneously for
one offence. What is prohibited in law is an action under the same
law for the same act more than once".

It is mentioned here that the Haryana Minor Mineral
Concession, Stocking and Transportation of Mineral and
Prevention of Illegal Mining Rules, 2012 have been framed by
Gout. of Haryana through Department of Mines and Geology,
wherein, as per rule,104 of said rules, the action regarding
registration of FIR and handing over all such tools, equipments,
vehicles or any other thing used for such un-authorized
operation has been mentioned to be taken for causing an
offence by a person for the third time or more. Therefore, in
view of order dated 26.2.2021 of the Hon'ble National Green
Tribunal in OA no. 360 of 2015 in the matter of National
Green Tribunal Bar Association Vs Virender Singh (State of
Gujrat). The Department of Mines & Geology may revisit the
rule 104 of Haryana Minor Mineral Concession, Stocking
and Transportation of Mineral and Prevention of Illegal
Mining Rules, 2012 and take up the matter with the
Government. -

5. That in compliance of direction no.5, of the Hon'ble National
Green Tribunal with regard to SOP prepared by the HSPCB, it
is submitted that environmental compensation on illegal
mining is imposed in view of the directions of Hon'ble National
Green Tribunal in its order dated 26.2.2021 in OA no. 360 of
2015. However, as a deterrence, after the expiry of 30 days of
its issuing the directions for depositing Environmental
Compensation amount by the project proponent/person
involved in illegal mining, the concerned Deputy Commissioner
shall recover the environmental compensation amount in
accordance with the provisions of the Haryana Land Revenue
Act, 1969 or any other similar Act for the time being enforce.
The copy of amended SOP is annexed as per Annexure R- V.

6. That in compliance to the direction of the Hon ble National
Green Tribunal as mentioned in para .no. 12, Department of
Mines & Geology has submitted that vehicles only fitted with GPS
are allowed to carry minor minerals for supplying the same to Fhe
stone crushers/screening plants in all the three Districts
Faridabad, Gurugram and Nuh and an office order in this regar;l
has been issued to all the concerned. A copy of said order is
annexed as per Annexure R-VI.”
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Mr. Mukul Kumar (IAS), Director Mines and Geology, Department of
Haryana submitted that a Control Room has been setup in office of
Dept. of Mines & Geology at Faridabad. Toll Free number 1800-180-
5530 has been issued for receiving the complaint of illegal mining in
Aravalli Range in District Faridabad, Gurugram and Nuh. Information
about this number has been circula;ced through leading Newspapers
dated 11.03.2023 i.e. Times of India, Hindustan Times, Dainik Jagran
and Dainik Bhaskar. The email id of Control Room
aravalibachaoggn@gmail.com has also been created and published in
newspapers. Details of the Toll Free Number and Email id have been
affixed on the Notice Board of office of Deputy Commissioner as well
Mining Officer of these three Districts. The web-portal required for the
same was in the process of development. In the course of hearing on
28.04.2023 learned Counsel for the applicant submitted that helpline
or email id are not functional. On making of telephone call on the
helpline number through one of the o'fﬁcials, we found that the
number was functioning and the complaints were being received on
the same. Efforts were made to send an email on the email id given
which bounced back. This Tribunal directed vide order dated
11.12.2023 that the helpline, email id and web-portal for making
complaints regarding illegal mining and transportation be made
functional by the Department of Mining and Geology within two
months from the date of receipt of a copy of this order. Facility of
uploading photographs and videos with complaints be provided on the

web portal. All relevant details regarding information given/complaints

made and action taken on the same be uploaded on the website of the
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income and under the Central Goods and Services Act, 2017 for
nonpayment of GST. (Earlier this was done under the state act
pertaining to Value Added Tax/Sales Tax). Habitual offenders
should also be taken up under local state laws for experiment
and/or preventive action. It is clarified that as per law, it is
possible to take all actions under various laws simultaneously for
one offence. What is prohibited in law is an action under the same
law for the same act more than once".

It is mentioned here that the Haryana Minor Mineral
Concession, Stocking and Transportation of Mineral and
Prevention of Illegal Mining Rules, 2012 have been framed by
Gout. of Haryana through Department of Mines and Geology,
wherein, as per rule,104 of said rules, the action regarding
registration of FIR and handing over all such tools, equipments,
vehicles or any other thing used for such un-authorized
operation has been mentioned to be taken for causing an
offence by a person for the third time or more. Therefore, in
view of order dated 26.2.2021 of the Hon'ble National Green
Tribunal in OA no. 360 of 2015 in the matter of National
Green Tribunal Bar Association Vs Virender Singh (State of
Gujrat). The Department of Mines & Geology may revisit the
rule 104 of Haryana Minor Mineral Concession, Stocking
and Transportation of Mineral and Prevention of Illegal
Mining Rules, 2012 and take up the matter with the
Government. :

5. That in compliance of direction no.5, of the Hon'ble National
Green Tribunal with regard to SOP prepared by the HSPCB, it
is submitted that environmental compensation on illegal
mining is imposed in view of the directions of Hon'ble National
Green Tribunal in its order dated 26.2.2021 in OA no. 360 of
2015. However, as a deterrence, after the expiry of 30 days of
its issuing the directions for depositing Environmental
Compensation amount by the project proponent/person
involved in illegal mining, the concerned Deputy Commissioner
shall recover the environmental compensation amount in
accordance with the provisions of the Haryana Land Revenue
Act, 1969 or any other similar Act for the time being enforce.
The copy of amended SOP is annexed as per Annexure R- V.

6. That in compliance to the direction of the Hon ble National
Green Tribunal as mentioned in para .no. 12, Department of
Mines & Geology has submitted that vehicles only fitted with GPS
are allowed to carry minor minerals for supplying the same to the
stone crushers/screening plants in all the three Districts
Faridabad, Gurugram and Nuh and an office order in this regard
has been issued to all the concerned. A copy of said order is
annexed as per Annexure R-VI.”



288

O. A. No. 362/2022 Aravalli Bachao Citizens Movement
o~ Vs. Union of India & Ors.
_7-

portal functional. There was a mistake in mentioning correct email id

which was mentioned in our order as ‘aravalibachaoggn@gmail.com’

whereas the correct email id is ‘aravalibachaofgn@gmail.com’.
Helpline and email are now functional but it seems that prompt action
is not taken on receipt of complaints on the helpline and through
email. In the course of hearing information was obtained from helpline
and it transpired that four complaints were received alleging illegal
mining in Faridabad which are stated to be unsubstantiated. When
joined by teleconferencing one of the complainant stated that he was
not contacted and video-graphic evidence available with him was not
taken from him. In course of hearing we made efforts to ascertain as to
whether information regarding complaints received and action taken
on the same has been documented or not and whether information
regarding action taken was given to the complainant or not and we
find on the information verbally given to us that information regarding
complaints received and action taken on the same has not been
documented and information regarding action taken has not been
given to the complainants. We have also been informed that web
portal has also not been made functional so far. The Director, Mines
and Geology Department, Government of Haryana is directed to
ensure that web portal as directed by this Tribunal is made functional
within two months and also to further ensure that the information
regarding complaints received and action taken on the same is also
documented and uploaded on the website of the Department and
information is also given to the concerned complainant asking him to

approach this Tribunal in case the complainant has any grievance
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next date of hearing hereby fixed.

8. This Tribunal had, vide order dated 10.10.2022 and 29.11.2022,
inter alia given direction for constitution of Authority for integrated
environmental management and sustainable development of the
Aravalli range. In compliance thereof Mr. Sanjeev Kaushal, Chief
Secretary to Government Haryana filed his Affidavit dated 26.09.2023
regarding constitution of “Aravalli Rejuvenation Board” vide order
dated 13.06.2023. In reply filed vide email dated 18.10.2023 the
applicant raised objections to the constitution of the Aravalli
Rejuvenation Board. Respondent no. 1 was given opportunity to file its
response to the same if so desired but no specific response has been
filed. Arguments on the objections will be heard on the next date of

hearing hereby fixed.
9. List the matter for further consideration on 12.07.2024.

10. Interim injunctive orders passed by this Tribunal in the course of
hearing on 10.10.2022 shall continue till further orders to the
contrary. The Deputy Commissioners, Faridabad, Gurugram and
Mewat, Commissioners of Police Faridabad and Gurugram and
Superintendent of Police, Mewat are directed to take requisite steps for
ensuring compliance with directions given by this Tribunal from time
to time including directions given vide order dated 26.02.2021 passed
by this Tribunal in O.A No. 360/2015 titled as NGT Bar Association

Vs. Virender Singh for preventing illegal mining.

11. A copy of this order, along with a copy of the complaint, be
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Police, Mewat at Nuh and Deputy Commissioners, Gurugram,

Faridabad and Mewat at Nuh respectively .by email for requisite

compliance.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

May 02nd 2024
ag




